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Heard Mr.Padhiole&rned counLiel for the 

Applicant and Mr. A.K.Boseslearned senior Standing 

counsel appearing for the Respondents. 

pollowing to the premature death of his 

fatherd.the applicant sought for an employment on compassionate 

ground. As it appears, his case v~ received due consideration 

and he has been kept in waiting list to be provided with 

an employment on compassionate ground. it is the case of 

the Respondents that no sooner regular vacancy will be 
W, A+I-L ,,~ 

available he will be provided with an employment in postal 
.11 

Assistant cadre.To this Advocate for the Applicant states 
since 

that,~the sole bread earner of the family died prematurely, 
01~ 44ML 

the family is in distress condition and unless an emi.),loyment 
A% 

is provided to the applicant., urgently, the right of the entire 

family,as enshrined under Article 21 of the constitution 

0. 0!, .4 	 of India,would continue to be affected/viOlated-LOoking to 

the anxiety of the applicant,as expressed through his counsel 

in court, learned senior standing counsel states that 

some engagement in extra Departmental Organisation of the 

Postal DePtt7..has oe4l offered to the appli cant; which he need 

accept for the time being in order to mitigate the distrizza 

condition of the family and the Advocate for the Applicant 

states that once he accepts the post Of EDAs, he will not be 

provided with any DejArtmental post when will be mad* available. 

Having heard counsel for parties and having given 

anXiois consideration to the problem in issue,the Respond 

, 

ents 

are directed to give an engagement either in the Departmental 



post or in the Extra Departmental Organisation '~ to the 

Applicant immediately wit- an a period Of sixty days and 

it is made clear t1-at the applicantis name in the waiting 

list shall remain in force and nosOoner a Departmental 

post is available that should be provided to him. 

Udth the above ooservations and directions, this 

Originkl Application is disp0sed Of.No costs. 

(MANORANJ' I MOHANTY) 
MEM ER (JUDI CI AL) 

LAT ER - Dt, 17, 7. 200 2. 

Mr. Padhi,counsel for the applicant undertakes 

to furnish pol-tal requisites for service of copies of 

this order on the Respondents by Regd.POst with A]). 

On furnishing the postal requisites free copies of this 

Order be given to learned counsel for both sides. 
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